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 Whether Reporters of Local papers may be allowed to see the Judgment 

 To be referred to the Reporter or not ? // 

, Whether their Lerdships wish to see the fair copy of the Judgment 

4, Whether it needs to be circulated to other Benches of the Tribunal 
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Workshop in the year 1958 and he was working in Railway canteen 

nrder co tractor in the Ri1wa Workshop, M_orbi. The railway had 
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Irom 22.10.80. The applicant is also accordingly eligible to be 

considered as a railway servant for all retirement henefts. AccordinQ to 
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also gone through the decisions of the Supreme Court in the case of Mr. 

M:R. Kb.an & Ors VS 001 and others. So liii the service of the applicant 
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